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A/ ORDER

PER KUL BHARAT, J.M:

This appeal is preferred by the assessee against the order

of the Ld. Pr.CIT-2, Bhopal, dated

28.01.2019 pertaining to

assessment year 2014-15. The assessee has raised following

grounds of appeal:



M/s. Garg Trading Company

“That the order u/s 263 made by the Ld. Pr. CIT-2, Bhopal be
held to be bad and unjustified and be quashed.

2. The appellant craves leave to add, amend or alter any ground
of Appeal before or during the course of appellate proceedings.”

2.  During the course of hearing, the Ld. Counsel for the assessee
has moved an application for the withdrawal of the appeal. The
revenue has no objection to the above request of the assessee. We
therefore allowed the assessee to withdraw its appeal. Accordingly,

the appeal of the assessee is dismissed as withdrawn.

3. In the result, the appeal of the assessee is dismissed.

Order was pronounced in the open court on 27 .05.2020.
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